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CENm\.At .CkMI.^STRAUVE TRIBUMAL, JRINCIF.U BErO'

NEvV DELHI.

0. A. No. 579 of 1994

NOvV Delhi, this the 23rd day of Morch, 1994a

HCN'BLE MR JUSTICE 3-?v.DHaQN, VICE CH.^:iTA>'

HCN'BLEMR B.N.DH'OjrOIYAL. MB43ffi(A)

Subhash s/o Shri Ghura Singh,
R/.Q Village Gurwadi, P. O.Ghori,

Teh. Pal'vVal, Distt.Faridabad.

...» ... #•» A[ j--iica^''ta

( through Mr V.P. Sharma, Advocate).

vs,

1. Union of India through the General Manager
Northern RaiT'/ay, Barcda House, No./Dslhi.

2. The Divisional Railway Manager,
Northern Railway, Bikaner.

3. The Coaching Depot Officer,
C 8. i'V Department, Northern Rail-'ay,
Delhi 'Qjeens Road, Delhi.

... ... ... 0 .R-Os and en .

QR- AL )

jysncE s.k.dha^m. vice ch/^rmam

The prayer in this O.A, is that a dlrecticn

be issued to the respondents to re-engage the

• applicant as Casual V/orker in preference to jurriors

who, have got lesser number of working days to

their cred it.

2. The material facts, as relevant in this 0. .1

are.these. The applicant was disengaged from

service in the year 1985, alongwith two other

Cas ua 1 vVorkers. The af or es a id two work er s cam o

to this Tribunal by means of O.A. No. 1947 of 1990,

( Amar Singh vs.Union of India 8. others) and

O. A.2339 of 1991(Gatyabir 8. Ors.vs.Union of Indi:/).

The efore-said t«o O.As disposed of -o.,
J
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this Tribunal on 19.2,1992 and 1.2.1993, respectively.

In those 0. As , the workmen were granted reliefs

by this Tribunal. . ' ~

3* This is a highly belated application, /le

have seen the contents of the application, seeking

condonation of delay and we are not satisfied

with the explanation offered therein for condoning

the delay. Only two reasons have been given in

the application. One is poverty of the applicant

and the second is that the applicant should be placed

on par 'vith the aforesaid two workmen. Neither of

the t>/o grounds have any rational relationship with

the delay.

4. The learned counsel has lastly urged that

he may be given relief in terms of the prayer made

in this application. The limited relief, which we

can grant to the applicant is to direct the

authorities concerned to)r.e-engage the apol^ c-nt iih

J alongwith others ^if and when the respondents have
the necessity of engaging casual workers and if

the applicant is otherwise eligible, de accordingly
make this direction.

5. VVith these observations, this application

is d is posed of.

t .1, ^
( B.N.Ohoundiyal ) ( )

Vice Chairman

23rd March, 1994,
(313)


